323 Re. Unveiling of Statue
of Shri Aurobindo

[Shri Annasaheb P. Shinde]

Collectors. Massive emloyment pro-
gramme will have to be taken up. This
unfortunate natural calamity will

have to be used for building up pro-,

ductive wgricultural assets. Reco-
veries of Government and cooperative
loans will have to pe suspended.
Fodder will have to be made available
for cattle at reasonable prices and
number of relief measures will have
to be taken forthwith,

I request through you, Sir, that the
Government of India should immedia-
tely get in touch with the State Gov-
ernment of Maharashtra, get the first-
hand report of the situation and the
Minister of Agriculture should be
asked to make a statement about the
unprecedented drought situyation
developing jn parts of Maharashtra.

12,58 hrs.

RE. PROPOSED UNVEILING OF
STATUE OF SHRI AUROBINDO IN
PARLIAMENT HOUSE

SHRI VASANT SATHE (Akola):
Sir, I have given a notice....

MR. SPEAEKR: Today.
SHRI VASANT SATHE: Kindly
see, this is a gerious matter. I want

to draw the attention of this House
because tomorrow when that is done,
later on, if I bring it to your notice,
it will be too late. We are setting a
bad precedent in this House. Sir, we
are doing a disservice to a great
spiritua] leader of this country by
bringing his name in the political
arena and trying to unveil the statue
of great Aurobindo, in the Parliament.
What are we trying to do? On one
side is the statue of Gokhale and on
other side, you are trying to unveil
tomorrow the statue of Aurobindo.
There are so many gpiritual leaders
in this country—Maharishi Dayanand,
Maharishi  Shivananda, Saraswati
Shardanand. Whose name will you
stop from having a satue? We have
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received the invitation today. This
will be unveiled by you.... (Interup-
tions). I am not against Aurobindo.
What are you talking?

324

MR. SPEAKER: This has been
decided by the Genera] Purposes
Committee, (Interruptions).

SHRI VASANT SATHE: There is
Swami Shradanand, Swami Viveka-
nand. Are they not great spiritual
leaders?

MR. SPEAKER: This matter has
been decided in the General Purposes

Committee. (Interruptions).

SHRI VASANT SATHE: 1 can
understand if portraits of leaders
like Nath Pai, Shyama Prasad

Mukherjee and such other persons....
(Interruptions).

MR. SPIEAKER: It is not in the
list; I am not allowing.

13 hrs.

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-
MENT) BILL—contd.

MR. SPEAKER: The House will
now take up for consideration the
Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill.
Amendments were clarified for cir-
culation of the Bill for the purpose
of cliciting opinion thereon, for
reference of the Bill to a Select Com-
mittee and for reference of the Bill
to a Joint Committee, moved on the
2nd August, 1978.

The Minister, Shri S. D. Patil has
also given notice of an amendment
No. 55 for reference of the Bill to a
Joint Committee. I have permitted
him to move his amendment. He may
move it. There js also a change in the
name of the Member from the one
mentioned in the amendment circulat-
ed to Members. He may mention that
also.
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): 8Sir, I move:

“That the Bill to provide for the
inclusion in, and the exclusion
from, the lists of Scheduled Castes
and Scheduled Tribes, of certain
castes and tribes, be referred to a
Joint Committee of the Houses
consisting of 30 members, 20 from
this House, namely:—Shri D, Amat,
Shri 8. R. A. 8 Appalanaidu, Shri
B. C. Kamble, Shri G. Bhuvarahan,
Shri Bega Ram Chauhan, Shri S. S,
Das, Shri Durga Chand, Shri Kri-
shna Chandra Halder, Shri Ram
Sewak Hazari, Shri Kusuma Kri-
shna Murthy, Shri Dalpat Singh
Paraste, Shri Mohan Lal Pipil Shri
K, Prakash, Shri S. Ramasamy,
Shri 8 H. Naik, Shri Shankar Dev,
Shri T. 8. Shrangare, Shri Ramji
Lal Suman, Shri Suraj Bham, Shri
Dhanik Lal Mandal and 10 from
Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee, the
quorum shall be one-third of the
total number of memhers of the
Joint Committee;

that the Committee shall make a

report to this House by the last day

of the first week of the next
session;

that in other respects the Rules
of Procedure of this House relating
to Parliamentary Committees shali
apply with such wvariations and
modifications as the Speaker may
make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 10 members to be appoint-
ed by Rajya Sabha to the Joint
Committee.” (55)

MR. SPEAKER: There are three
amendments.

SHRI SURAJ BHAN (Ambala):
Sir, the amendment is not properly
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worded, I request the hon. Minister
to improve upon it.

MR. SPEAKER: There are three
amendments for circulation. Mr.
Eduarde Faleiro and Mr. Kusuma
Krishna Murthy are not present here.
I shall now put amendment No. 23 by
Mr., Eduardo Faleirc and amendment
No. 53 by Mr. Kusuma Krishns
Murthy to the vote of the House.

Amendments Nos. 23 and 53 twere
put gnd negatived.

MR. SPEAKER: Mr. Argal are you
pressing your amendment No. 487

SHRI CHHABIRAM ARGAL (Mo-
rena); I am not pressing.

MR. SPEAKER: Hag the hon.
Member the leave of the House fto
withdraw his amendment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 48 was, by leave,
withdrawn,

SHRI SURAJ BHAN: I want to
speak on thiz amendment.

MR. SPEAKER: He hag already
moved. There is no question of speak-
ing on this.

Now, I shall put amendment No, 55
moved by the hon. Minister to the
vote of the House,

SHRI SURAJ BHAN: You should
at least allow us to speak on this
amendment. Sir, what ig the amend-
ment?

MR, SPEAKER. The amendment
is to refer it to the Joint Committee.

SHRI SURAJ BHAN: There is a
difference abhout it.

MR. SPEAKER: We shall take it
up after lunch...I am sorry there is
no lunch hour today.
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MR. SPEAKER: Mr. Patil, please
clarify. He says there was some con-
ference with the Prime Minister.

SHRI S. D. PATIL: The Joint
Committee will take into considera-
tion various views of the Members
and...

MR. SPEAKER: There is no point
of order. Three Members have given
notice of amendments for circulation.
Two of them are absent. One js not
pressing. Therefore, there is nobody
to support it. They say that there
was some agreement in the meeting
with the Prime Minister. (Interrup-
tions)

SHRI K. MAYATHEVAR (Din-
digul): Is there any discussion?

MR. SPEAKER: We are now only
referring to the Joint Committee.
We will discuss it when the report
comes from the Joint Committee.

SHRI P. K. DEO (Kalahandi):
We can discuss it here and we can
help the Joint Committee by our
deliberations. That is the wusual
practice.

MR. SPEAKER: There are only
35 minutes left in the time allotted to
thjs Bill,
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SHRI P. K. DEO: We have tabled
some amendments. -

MR. SPEAKER: Certainly those
amendments will be considered by
the Joint Committee. Thereafter we
will consider.

SHRI P. K. DEO: By our delibera-
tions, the Joint Committee will be
benefited.

MR. SPEAKER: Mr. Suraj Bhan,
what is your objection to the amend-
ment moved by the Minister?

St g W (W) wsae WPk,
g fagr Fa9 PRE A TEgEE wRE N
foee & o1 W= FwafeEy & 9@ & gE

fog sk Fafes ar mgrog § ge @19
wHTHZ ¥ F AT F A IT & 1 A
Fgi % TACA FY HTE FAGAE T ACAF
g e #r% v Ad), 9A #® fawe fan

ot faez & wATAe AT § #ifE® 1950
4 gg faee & fo &\ diegcs #1E §, ®W
Weger zizd & 1 A% mimmAz 7 R
feegym & g A 9@ & IO 0T AR
T ) 1976 § I9 F gWe@z gHT | 99
T8 I FOY g b1 3w I A R E
981 @ | TE % s § Wf geed Ag
g ouw T fodr & qu T f5 &%
farez aq, 5 7&f a4 1 1965 7 uF faee
T AT FHEY A | 39 & & AwAT &3
g wPwE FA A AW 9 @EE ¥ W
79 & T 09 Z 20 A TWES, XA Al
F uodt fegre 2 & ) % famm BB 131
ofenfaal § ¥ A= €1, 171 gfoat &
AfaFa 1) 3| F Fo AT we < gun |
1967 & fFx oF o g 7 fad ¥w gwi
]

wr waar f&ar . 1968
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Proviso to Rule 75 (3) says:

“Provided that if an amendment
or a motion for appointment of a
Select Committee or a Joint Com-
mittee has been moved under this
rule, any Member may move that
the House give instructions to the
Select Committee or to the Joint
Committee to which the Bill is pro-
posed to be referred to make some
particular or additional provision
in the Bil] and it necessary or con-
venient to consider and report on
amendments which may be proposed
to the original Act, which the Bill
seeks to amend.”

13.07 hrs.

[SHRT RAM MURTT in the Chair]
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SHRI P. K. DEC {(Kalahandi); Mr.
Chairman, 8ir, the practice in this
House has always beepn that cven
though the Minister moves a motion
to refer the Bill to a Joint Com-
mittee, there is a thorough discussion
on the Bill. So far asg this Bill is
concerned, there has nol been a
thorough discussion. I have given
notice of an amendment but I have
nat been given a chance tg speak.

As rightly pointed out by Mr. Suraj
Bhan, in 1965, the Lokur Committee
went intg this matter. In 1967; in
the Fou-th Lok Sabha, this matter
was referred to n Joint Committee
which was presided over by Mr.
A. K. Chanda. It submitted its re-
port in 1969. It was discussed in the
House but it never saw the light of
day and it remained in cold storage.
S0, the enlire gamut of consideration
by tho Joint Seleet Commitice should
be a comprehensive one instead of
being liin‘ted to the few amendments
that l:ave been suggested in this Bill

So, I beg {o submit that, when 1his
Joint Select Committee is going into
the entive gamut of the Scheduled
Castes and Scheduled Tribes, ag to
whether to include or exclude from
the list some tribes and some castes,
1 think there should be more dis-
cussion ang at least those who have
given amendments should be given a
chance to speak.

"'I‘he 0"1211’131 qpeech was dehvered
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*SHRI S. G. MURUGAIYAN
{Nagapattinam): Mr. Chairman, Sir,
the Scheduled Castegs and Scheduled
Tribes Order {(Amendment) Bill is
being referred to a Joint Committee,
which I am sure will remove the
lapses contained in the provisions of
this Bill. I am not a member of the
Joint Committee ang hence I request
that my suggestions may kindly be
taken note of by the hon. Minister of
State in the Ministry of Home Affairs.

We find that the “Mochi” commu-
nity in Gujarat will be treated as
scheduled caste only in the Dangs
district and Umbergaon taluka of
Bulsar District and for the rest of the
State they will not be scheduled
caste. At the very outset I object to
the contentions of the Government in
this regard. The “Mochi” community
was included in the Scheduled Caste
list only in 1976 and within two years
cxcepting in one full district and a
part of another district, they no lon-
ger belong to the Schedule ecaste.
Have they made so much econamic
advancement within two years that
they will be considered as a high-
class community in almost all the
parts of GGujarat? Have these un-
touchahles become touchableg within
a short span of two years?

Sir, throughout the country the
sctheduled castes are economically
backward and they are also social

outcastes. On 23rd July 1978 in Villu-
puram in Tamil Nadu the Harijans
were attacked viclently leading to
arson, looting and hburning of their
homesteads. You know, 8ir, that for
merely changing the name of Mara-
thwada University into that of Dr.
Ambedkar University, the caste-
Hindus have risen in revolt and are
behaving like mercenaries in the mat-
ter of killing Harijans. Only yester-
day, the landlords of Kanjhawala in
the vicinity of Delhi staged violent
demonstirations in front of the Prime
Ministers’s House, Their demand that
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the surplus land g.ven to 125 Hari-
jans must be treated as grazing land
and none should be allotted grazing
land; in other words, the landless
Harijans should not be given even the
surplus land. When the plight of
scheduleg castes is so pitiable all over
the country, how can we believe that
in Gujarat the ‘Mochi’ community has
become high-class community within
two years of its inclusion in the Sche-
duled Caste list?

I am tempted to say that just be-
cause in the recent Parliamentary
Elections the Mochi Community voted
for the Congress Party (I) they are
now being taught a political lesson by
the Janata Government. The motive
behind this Bil] is pure political ven-
detta. Their disabilities would not
have disappeared within two years.

Through this Bill certain spelling
mistakes in the Scheduled Caste Order
are being corrected. For example, the
Mashti community in Karnataka has
been wrongly spelt as Masiot cam-
munity, I am given to understand
that because of the mistake committed
by the highly-paid Dureaucrats the
Mashti community people were denied
their concessions during the period of
2 years that the Order is in operation
I demand adequate penal action against
the officials responsibte for such spell-
ing mistakes.

Before I conclude, I would like 1o
point out that the scheduled caste
people who have hecome Christians
must be extended all the concessions
and facilities being given to the Sche-
duled Caste communities. Just because
they have converted themselves, their
economic status has not gone up.
Similarly, there is a sizeable section
of Scheduled caste people from Tamil
Nadu working in the capital. Since
their nameg of castes do not find a
place in the list of fhe Delhi State.
they do not get any benefits. I demand
that the Government of India should
dc the needful in the matter.

Argar
A gWNfT wEEd, §4 1950 ¥ T
W TR ng dw o § fE e W

3
i3

1332
14433
y & 4

13,0
T
ﬁi%im%a.
43375419

sﬁﬁaﬁfw&musumﬁnﬁ
a7 ® W W 2 dfww g wwer 9
¥ Ve A & 9T A Iqer g &

st YoM oW : # ag TR $T gWTA
TN W § e ome, s o odr G
Fz & &t wif ®F & T N I waAly
€ 9T @ Afe A g ofamr 3 3R
a1 wd E, 7 %1 arw wdt aw Al
fear ¢, & @ A7 g @ & 5 @
gat ®1 @y W foww s Wfge, WF
? o & Tegw § W & wIw e
ool gnoamt o€ fgr g1 swT 3



335 8C. & S.T. Orders

qwefy wER OG5 oG9 M owgl W
AW ¥ | T W UG SUET CAAANRET
@ g §, TR e w @ AgE

sit

{&mirg)

*SHRI K. KUNHAMBU ' (Ottapalam):
Mr. Chairman, in accordance with cer-
tain provisions in the Constitution the
Central Government makes changes in
the Scheduleg Castes and Scheduled
Tribes list from time to time. Certain
communities are included and certain
comimunities are deleled from the this
list. I am not a member of the Select
Committee iherefore I want to make
one point very clear. Due to the
irrational procedure resorted to by the
Government in dealing with this ques-
tion of addition and deletion, Members
belonging to these communities are
suflering a lot. Sir, I was submitting
that the members belonging to Sche-
duled Castes & Scheduled Tribes are
suffering because of the irrational pro-
cedure adopteg by the Government in
making amendments in the list of
Scheduled Castes and Scheduled Tribes.
This Bill is a case in point. The Mochi
community was considered scheduled

castes only in two districts of Gujarat
till 1976. In consequence of an amend-
ment made in the list in 1976 they
were declared Schedule Castes in
whole of Gujarat. This community must
have been suflering from some disabili-
lies which enabled them to be included
in the list of Scheduled Castes. That
is why the then Government of
Gujarat recommended their case for
inclusion in the list. Now, this Bil
seeks to alter that situation and they
will be considered Scheduleq Castes
only in two districts. This a very
irrational approach. Therefore, my
point is that this Bil should not be
referred to any Select Committee as
wroposed by the Minister but it should
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Je rejected. When a particular com-
munity is included in the list of Sche-
duled Castes it is done so on the
ground that that community is suffer-
ing from certain disability, For ex-
ample untouchability is a ground on
which a particular community is in-
cluded in the list of Scheduled Castes,
I would like to ask the Government
whether this disability has cease to
exist in Gujarat after these two years.
I would like to pget an answer from
the Government.

Sir, I would draw your atiention in
this connection 1o certain communities
in Kerala who are facing a lot of
difficulties as a result of the periodic
changes made in the list of Scheduled
Castes and Scheduled Tribhes. For
example Pulaya community of Mala-
bar in Kerala was classified in Sche-
duled Tribes under the amendment of
1976. Now, fthey have been reclassifi-
ed as Scheduleq Castes. Ag g result
of this many people belonging to the
Pulaya communily who got into Central
State Government services as Scheduled
Tribeg are sulfering a lot. Their pro-
motions are being stopped because
they no longer belong to the Sthedule
Tribes. This situation should be recti-
fied as early as possible.

Sir, the Chief Minister of Kerala
Mr. Antony has repeatedly demanded
that Kudumbi community of Kerala
shouid bhe included in the list of
Scheduled Castes.

MR. CHAIRMAN: You have taken
up too much of time. If you want
to speak on all those things, you may
before the Select Committee. Why
bring all these things here? You please
conclude it.

SHRI K. KUNHAMBU: I am con-
cluding in a minute. 8ir, I have to
say a word about the Peruvannan com-
munity of Malabar. The State Gov-
ernment has been demanding for the

*The original speech was delivered in Malayalam.
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past 15 years that this community
should be included in the list of
Scheduled Castes but it has not been
done so far. Similarly, there are thou-
sands of Christian converts in Kerala
who are not enjoying many of the
benefits which are extended 1o 1ihe
Scheduled Castes and Scheduled Tribes.
The Christian converts mostly come
from the Pulaya, Sambaba and the
Cheramar communities. They are also
suffering from the same disabilities
as the members belonging to the Sche-
duled Castes and  Scheduled Tribes.
This is a long standing demand of that
community that they should also be
included in the list of Scheduled
Castes and should be given all the
benefits which are being given to their
Scheduled Castes brethern. I hope that
the Government will consider this pro-
blem sympathetically.

SHR] BAPUSAHEB PARULEKAR
{Ratnagiri): On a point of order. I
would like to know the procedure that
is being foliowed: I would like to seek
your guidance on this whether we are
debating this on merits. What had
happened was that many hon.
Members had spoken on this Bill, and
for want of time the debate was
adjourned and the stage at that time
was that the hon. Minister was suppos-
ed to reply. Now, instead of replying,
he has moved this particular amend-
ment and we have started debating
on that. We do not know whether we
are supposed to0 make our submissions
on that particular amendment or....

MR. CHAIRMAN: Some Members
wanted to have some clarifications.
That was the only thing. But instead
they have started discussing the whole
thing. This is not the purpose. That
is why I am giving only one minute.

SHRI BAPUSAHEB PARULEKAR:
We had adjourned at that stage when
the hon. Minisler was to reply.

MR, CHAIRMAN: Let the hon.
Member conclude. Then the Minister
will reply.

2339 L.6.—12
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SHRI BAPUSAHEB PARULEKAR:
Sir, 1 am on a point of order. Kindly
refer to rule 75 which was referred to
by my hon friend, Shri Suraj Bhanji
We cannot ignore the amendments to
the clauses.

The proviso may kindly be seen at
page 45, last line.

“Provided that if an amendment

or a motion for appoiniment of a
Select Committee or a Joint Com-
mittee has been moved under ihis
rule, any member may move that
the House give instructions to the
Seclect Committee or to the Joint
Committee to which the Bjll is
proposed to be referred..........

We are making a move that we may
be heard. Whatever our views there
may he they should go to the Select
Commitee; and, if we are not allowed
lo do that, then we are commitling the
breach of the proviso to the rule 75.
This is not the stage where the hon.
Minister is to make a statement., This
is a move. I may have to make my
submissions about the amendments
which I have made. S0, it is not a
question of time. It is a matter con-
cerning 1950 Order and it is our right:
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we will be committing a breach of
thiz right of the hon. Member.
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SHRI BAPUSAHEB PARULEKAR:
I have submitted and I seek your
guidance on my peint of order.

MR. CHAIRMAN: The Minister will
explain. Since you wanted to speak..

SHRI BAPUSAHEB PARULEKAR:
May I speak on my amendment?

MR. CHAIRMAN: Yes.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): Mr. Chairman,
8ir, 1 fully share the concern of the
hon’ble Members.

awwfy wpteg ;WA grfew Wt

-

o TAE! AT FT IS E W 7

SHRI 8. D. PATIL: If I am irrelc-
vant you can rule me oul.
(Interruptions).

A ¢ HE SEA AT YR
frdm 1 Wi @Y e gAEm T W
£ AT AR LT E P

SHRI 8. D. PATIL: Sir, I am quite
concious that the Bill as it is moved
earlier only comprises of three clauses
and il is very limiled in scope lhough
the Long Title indicates: *“That the
Bill to provide for the inclusion in,
and the exclusion from. the lists of
Scheduled Castles and Scheduled
Tribes, of certain castes ang tribes....”
If we interpret this Long Title then
it may in its scope include wvarious
suggestions that the hon'bie Members
have made. If they want that there
should be a more comprehensive Bill,
we may consider it in the Joint Com-
mittee the various suggestions because
it is a very far-reaching Bill
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SHRI SURAJ BHAN: The House is
competent to give direction,
{Interruptions).

SHRI 8. D. PATIL: There are a
number of representations from the
Home Ministry about inclusion and

exclusion. . ..
{Interruptions).

SHRI B. P. MANDAL (Madhepura):
Either the Government should en-
hance the scope or withdraw the Bill

(Interruptions). /

SHRI S. D. PATIL: I am coming
to that. There are a number of re-
presentations to the Home  Ministry
for inclusion of the several communi-
ties either in the scheduled castes or
in scheduled tribes. I am quite
conscious about it, Since the amend-
ment which 1 have moved as for the
reference to the Select Committee of
both Houses, I do grant that unless
the scope is widened all the sugges-
iions which the hon'ble Members are
making may not be necessarily in-

cluded. So, what 1 am inclined
to feel is that part of the
Amendment No. 45 of Mr. Suraj
Bhan may be added to the

Amendment 55 because ] have already
mentioned the names, etc. If this is
adopted, I think we will be able to take
into consideration all those sugges-
tions which have been made by the
hon. Members. So, I am inclined to
add this part slone so that along with
the other amendments it can be added

here.. .

“that in order to conslitlute a
sitting of the Joint Commiitee, the
gquorum  shall be one-third of the
total number of Members of the
Joint Committee’;

MR. CHAIRMAN: You please read
out the whole thing from the beginning.

SHRI S. D. PATIL:

“That the Bill to provide for the
inelusion in, and the exclusion Irom
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
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and tribes, be referred to a Joint
Committee of the Houses consisting
of 30 members, 20 from this House,
namely:—

Shri D. Amat, Shri S. R. A. S. Ap-
palanaidu, Shri B. C. Kamble, Shri G.
Bhuvarahan, Shri Bega Ram Chauhan,
Shri S. S. Das, Shri Durga Chand,
Shri Krishna Chandra Halder, Shri
Ram Sewak Hazari, Shri Kusuma
Krishna Murthy, Shri Dalpat Singh
Paraste, Shri Mohan Lal Pipil, Shri
K. Prakash, Shri S. Ramasamy, Shri
S. H. Naik, Shri Shankar Dev, Shri
T. S. Shrangare, $Shri Ramiji Lal
Suman, Shri Suraj Bhan, Shri Dhanik
Lal Mandal, and 10 from Rajya Sabha;

that in order to constitute a sitting
6f the Joint Committee, the quorum
ghall be one-third of the total number
of members of the Joint Commiltee;

that the Committee shall also be in-
gtructed to examine the lists contained
in the Constitution (Scheduled Castes)
Order, 1950 and the Constitution (Sche-
duled Tribesy Order, 1950 and to
suggest amendments thereto in their
report;

that the Committee shall make a re-
port to this House by the last day of
the first week of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
10 members to be appointed by Rajya
Sabha to the Joint Committee.”

(55 as modified)
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SHRI PURNANARAYAN SINHA
(Tezpur): My objection is......

MR. CHAIRMAN: Your only point
is that no body from the North-Eastern
region has heen included in the Joint
Committee.

SHRI PURNANARAYAN SINHA:
The hill tribes as also Adivasis of
South Bihar who have been
clamouring for a separate State
of jharkhand have not been
represented in the Committee. I
want that some tribes from the North-
Eastern Region and some Adivasis from
the State of Bihar should be included.

MR. CHAIRMAN:
note of that.

He has taken

SHRI B. P. MANDAL: Sir the Sche-
duled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1378 is not
limited. ...

MR. CHAIRMAN: He has already
explained that.

st YW WS g : Wew NIW H 80 M@
& @t wiwrs mfzar § safau ok arfaarE
aTeg saw fad g |

SHRI B. P. MANDAL: In the course
of our public life in our Stzte, we
have seen. as my friend, Shri Hukm-
deo Narain Yadav has pointed out,
that there are some communities like
Khatbe, known as Julaha, whose plight
is far more backward than many of
the Harijans themselves. As a mat-
ter of fact. this communitv has not
been included in the list of scheduled
castes, whereas in South Bihar, the
same community has been included bv
the name of Tatma. In the scheduled
tribes also, there is one community,
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known as Gond, in district Saran, that
community should have been includ-
ed in the list of scheduled tribes, but
they have been execluded.

There should be a wider scope for
this Bill. The Joint Committee should
be empowered to consult all the State
Governments angd Members of Parlia-
ment, and should prepare a very con-
clusive list of scheduled castes and
sheduleq tribes so that the list inclu-
des all castes and communities which
are very backward and whosz econo-
mie as well as social plieht is much
worse than many of the Harijans
ithemselves. With the limited scope of
this Bill with regard to including or
excluding some communities, no ugeful
purpose would be served and no good
results obtained. The hon. Minisler
should enlarge the scope cf this Rill,
the Joint Commitiee should enquire
and should include in this list all the
left-over communities which are re-
quired to be included.

SHR! PURNANRAYAN SINHA: Sir,
I wrote a letter 1o Shri Dhanik 1l.al
Mandal about the list of names that he
has submitted for this Joint Commit-
tee. He told me that he was not con-
cerned, the list had been furrished ilo
him by the Ministry of Parliamentary
Affairs. If there is no coordination
beiween the Home Ministry and the
Ministry of Parliamentary Affairs in
selecting the names of the Joint Com-
mittee, this House cannot heip.

MR. CHAIRMAN: After all, the
House does not consist of only twenty
Members of Scheduled Castes and
Scheduled Tribes. there are so many
other Members also. Everyone cannot
be included in the Committee.

SHRI PURNANARAYAN SINHA:
There are seven Siates in the North-
Eastern Council. There is no Mem
ber from that area in this lict.

o Few dw ATOTW OTRw : nT R O
T T ¥ feEt ¥ wrew 2z 8 wim @
@ M 9w, R W T o o a
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MR. CHAIRMAN: What more do
you want to say? The Minister has
taken note of what the Members have
stated, namely that more Members be-
longing to the Scheduled Castes and
Scheduled Tribes should be included in
this Committee and Members belong-
ing to other classes should be taken
out........ (Interruptions)

SHR! C. K. JAFFER SHARIEF
{Bangalore North): This is very wrong
on the part of the Minister—simply
because there is some shouting in the
House, one should accept everything?
‘Why shoulg my hon. friends belonging
to Scheduleq (astegs and Scheduled
Tribes fee] that others are not inte-
resfed in their welfare? After all, it
is also our privilege, We have come
here with the support and blessings of
SC and ST. Should we not take inte-
rest in their welfare? Why do you
want to separate us? This is very
wrong. I. therefore, feel that the
Minister should stick to the original
approach, rather than allowing only
SC and ST {o be members of the Com-
mittee,

SHRI S. D. PATIL: I have already
conceded the important part of the
hon. Members® suggestions, It iz now
suggested that there should be adaitiop
of Members, so that things can be
taken care of. I think the scope of
the Joint Committee ig very great, and
they can make suggestiong through
the hon. Members of that Committee,
As one hon, Member of the other side
said, members belonging to other
classes can also take interest. They
have also got sympathy for the cguse.
The list shows that a number of per-
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sons have been taken from the two
communities. It ig not 3 question
concerning SC and ST alone.

It will be inconvenient, if the addi-
tion of 5 Members is asked for, and if
the list of Members from the Rajya

Sabha were amended. (Interruptions)

awmfa W © g Y & S &9
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SHRI PURNANARAYAN SINHA:
We have given a suggestion that Mem-
bers from the north-eastern region
should be included. (Interruptions)

MR. CHAIRMAN: Order, please.

SHRI BAPUSAHEB PARULEKAR:
I am not on the point referred to by
my hon. friend, i.e. as to who should
be takepn in the Joint Committee. My
question was whether, if the Minister
moves that the Bill should be referred
to the Joint Select Committee, we as
Memberg will have the right to speak
on the amendments that we have given,
to the proviso to Clause 75. That is
my point. I believe we have a right to
make 3 submission.

MR. CHAIRMAN: Of course, you
can speak on your amendment.
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SHRI BAPUSAHEB PARULEKAR:
I thought since the Bill is to be sent
to the Joint Select Committes, we are
not to be heard.

MR. CHAIRMAN: Vote has already
been taken on referring the Bill to the
Joint Select Committee. (Interrup-
tions)

AN HON. MEMBER: The Minister
has only moved. Vote has not been
taken.

SHRI BAPUSAHEB PARULEKAR:
In order to make some submissions
regarding the amendment which | have
moved, I sought some clarifications—
when I spoke earlier—from the Minis-
{fer of State, Mr, Mandal.

I am sorry, he is not here today he-
cause I want to get some clarification
on the very important submission
which ] am going to make. The point
which I made at that time was about
Part IX—Maharashira clause 18.
There is a community by the rame of
Gond Rajgond and the amendment
that is sought by the Government is
that after the word ‘Gond’ there
should be a ‘’ and two communities
namely, Gond and Rajgond shculd be
included as separate communities in
this particular list. You kindly
see clause 18 in Part IX of
this particular Bill. Therefore, I ask-
ed, the hon. Minister, in my speech,
whether these Gond and Rajgond are
iwo communities and by misiake they
were combined together and therefore
they were puling this particular’,.
Then I suggested in that particular
list, there was another community from
Maharashtra which was mentioned as
‘Gond Gowari’; and there also a mis-
take is there because Gond and Gowari
are two different communities, and
Gowari community is trying their best
to get this particular community in-
cludeq in the list of the ST from 1950.
1 thought this would be explainea by
the hon, Minister.

(Interruptions).
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Who can mgke submissions? I can-
not come all the way from iy consti-
tuency for the Select Committee’s
meeting. I do not get any notice.
Therefore, I should be heard and the
views should be placed before the
Select Committee. In this connection
for the information of the hon. Minis-
ter, I might say that this Gowari com-
munity was included in the ST list of
Maharashtrg and Madhya Pradesh
prior to 1950.

The second circumstance is that in
the list that was prepared in the year
1950 by the State Government, this
caste was excluded for the first time
and five lakh people of Gowari com-
munity were deprived of the facilities.

The third circumstance is thai on
7th of October, 1958, the Maharashtra
Government again included this in the
aboriginal caste on the SC. Surpri-
singly the point which I would like to
stress is that there was a Bill that was
moved in this Parliament in 1960 (Bill
No. 119); and in that Bill, this com-
munity ‘Gowari was independently in-
cluded in the ST list. But, uxfortu-
nately, that Bill was not passed.

Thereafter, in the year 1965, the
Maharashtra Government again recog-
nised this community and made a re-
commendation to the Government, and
in spite of the efforts from 1950 upto
1970, the Government is not hearing
about it. Though an amendment has
been moved, I want to have a clarifica-
tion from the hon. Minister. I am sor-
ry to mention that during my first
speech, this clarification- was not given,
I would request the hon. Minister to
assure this House taking into conside-
ration the varioug circumstances which
were submitted and the fact that this
community was included in the Bill
1967. The hon. Minister should assure
that thig particular matter would be
considered.

One more point which I submitted in
my first speech is about the inclusion
of Neo-Buddhists in the SC list. 1
had submitted at that time that the
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hon. Minister in his reply should say
something about it. On both these two
points, I am sorry to mention that the
hon. Minister is not saying anything.
I request him to say something on
these two matters.

SHRI P, K. DEO (Kalashandi): I
want to speak on my amendment.

MR. CHAIRMAN: I will give you
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SHRI C. K. CHANDRAPPAN (Can--
nanore): I should like to mention
only one or two points in one or two
minutes. Just now there was men-
tion made here about the Neo-Bud-
dhists, that they should be included
in the list of Scheduled Castes. An-
other friend mentioned about the
question of converted Christians; they
are mainly in Kerala but in some
other States also such as Tamil Nady,
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Karnataka, Orissa, etc. On this the
government should take a policy de-
cision. I should like to know what is
the attitude of the hon. Minister be-
fore the Bill is being referred to the
Select Committee because it has al-
ways been argued that those who had
converted from Hinduism to gther re-
ligions are not eligible to the benefits
which are provided to the Scheduled
Castes. It is my  confirmed opinion
that several millions of people are
Neo-Buddhists and converted Chris-
tians and you have to make a de-
parture from the old understanding
as their social backwardness which
was there for ages is not removed by
the simple fact that they convert
themselves tc some other religion. We
have to take into reality this aspect.
To whatever religion they may be-
long the socio-economic realities of
yesterday is true in their life and it
persists as a reality even today. On
that matter I should like the Thon,
Minister to make a clear statement.
Another amendment [ have moved is
about the inclusion of Kudumbis and
Nayadis of Kerala in the list of Sche-
duled Castes. Kundumbi community
is a socially and economically back-
ward community and their number
is quite large, They remain backward
even today. They are forcefully pre-
senting the demands of these commu-
nities before the country and before
the Ministry and that should also be
taken into account. These are a few
suggestions which I should like to
make and I hope Mr. Patil will reply
and tell us what is the policy decision
regarding converted Christians and
Neo-Buddhists, »

SHRI P. K. DEO: I should like to
confine my  observations to a very
simple amendment, that ‘under the
heading *“Part-XII—Orissa’, in entry
5 for the words “Bhottada, Dhotada”,
the words *“Bhatara or Bhattada™
ghall be substituted. You find the
Bhatara tribe in Chandrapur  dis-
trict of Maharashtra....
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MR. CHAIRMAN: You have ex-
plained this thing, What is more lo
be explainedy

SHRI P. K. DEO: I have not
spoken at all on this point. I never
went into the merits of the Bill,

MR. CHAIRMAN: Let ug have the
salient points.

SHRI P. K. DEO: You find Bhat-
tras in Chandrapura District of Ma-
‘harashtra, Bustar District in Madhya
Pradesh, Koraput and Kalahandi
Districtg of Orissa. In  Maharashtra,
Bhattras are in the Scheduled Tribe
list. In Madhya Pradesh they are
Scheduled Tribes. But most unfortu-
nately in Orissa they are mentioned ‘as
Bhattada ang not Bhattra, because
Koraput was part of Madras Presiden-
cy and it came to Orissa in 1936 and
the officers of the Madras Presidency
could not prenounce the tribe’s name
properly. So, thev made a mistake,
They noted as Bhattada. The Bhat-
tras in Koraput have been noted as
Scheduled Tribes under the Heading
as Bhattada whereas in the erstwhile
Kalahandi District in which they
were treated ag tribals, they came to
Orissa because Kalahandi State mer-
‘ged into State of Orissa in 19483 and
Bhattra in the Kalahandi District did
not enjoy the same benefit because
there has been a difference of ‘R’
ang ‘D’.

The actual name is ‘Orissa’. When
you write, you write with ‘R". It is
only because of difference in pro-
nunciation.

Please go through the Statement of
Objects and Reasons, Clause 3 is very
clear:

“Certaln  mistakes of spellings
and punctuations in the Scheduled
Castes and Scheduleq Tribes Orders
(Amendment) Act, 1976, have been
noticed and these are alsc propnsed
to be corrected™.

In this regard Government has
taken cognisance of the recommenda-
tion of the Gujarat Government so
far as Mochies are concerned, But %0
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far as Orissa is concerned, they have
condpletely ignored the recommenda-
tion of the Orissa Government in
this regard. The Orissa Government
sent their recommendation vide let-
ter No. 12866/TRW dated 16th April,
1976. These recommendations of the
Orissa Government has been kept in
cold storage, Only the Gujarat Gov-
ernment recommendations have been
taken cognisance of. I do not know
what is the reason? In Gujarat they
have been taken as Scheduled Castes
only in Dang District and in some
parts’ of Bulsar District. They have
feen excluded from the rest of Guja-
rat. I know in the Delimitation Com-
mittee, the Constituency Dhanduka,
which returned Shri H. M. Patel and
Shri R. K. Amin came in the Fourth
Lok Sabha, that seat has become a
reserved seat.

MR. CHAIRMAN: This is irrele-
vant to this discussion. You have
said the main point,

BHRI P. K. DEO: So, I submit that
the recommendation of the Gujarat
Government and recommendation of
the Orissa Government should be
iaken cognisance of and due weight-
age should be given in the Joint
Select Committee and they can give
recommendation to that effect.

*SHR] M. ARUNACHALAM (Ten-
kasi): Mr. Chairman, I am thankful
to you for giving me a few minutes
to participate in the discussion on the
Scheduled Castes and Scheduled Tri-

fﬁbes Order (Amendment) Bill.

‘At the very outset, I would say
without fear of being contradicted
that thig Bill has been politically mo-
tivated The Mochi community of
Gujarat, which wag included in the
List of Scheduled Castes only in 1976,
is now being removed from this list
..on the ground that the Mochis bar-
ripg those living in the Dangs  dis-

, irict and Umbergaon taluka of Bulsar
- digtrict of- Gujarat, elsewhere in the
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State are comparatively advanced and ,
are likely to take away the benefits
which ought to go to the members
residing in Dangs district and Umber-
gaon taluka. Is it suggested that with-
in two years they have become so
economically advanced as to be re-
moved from the list of Scheduled
Castes? The real reason behind this
legislative proposal is that the Mochi
community is being taught a politi-
cal lesson for having voted against
our Prime Minister’s party candi-
dates in the 1977 Lok Sabha Elec-
tions. I object to this Bill with all
the force at my command.

I would like to ask of the hon.
Members kelonging to high-class and
also those social reformers who
preach day in and day out whether
they have encouraged in their own
families inter-caste marriages, which
alone will raise the social and econo-
mic status of the scheduled caste peo-
ple. It is not enough to plead their
cause and their conditions must be
ameliorated by coming forward per-
sonally to undo the crimes of genera-
tions perpetrated on them.

Before I conclude, I would like to
say that from Tamil Nadu and other
Southern States many people belong-
ing to the Scheduled Castes of these
Southern States are living in Delhi
for their livelihood. Since their castes
are not enumerated in the lst of
Delhi State, lakhs of people are denied
the concessions, benefits and facilities
which they would otherwise enjoy in
their States. I demand that the Gov-
ernment of India must look into this
and direct the Delhi State to include
their castes also in the List of Sche-
duled Castes so that they are able to
get their legitimate dues.

Before I conclude, I would say in
anguish that, when the entire na-
tion celebrates the Independence
Day tomorrow, several crores of peo-

*The original speech was delivered in Tamil.

2339 LS—18



355 S.C. & S.T. Orders
(Amdt.) Bill

[Shri M. Arunachalam]

ple belonging to the Scheduled Castes
are treating tomorrow as their mourn-
ing day because of their manifold
misery under the present Govern-
ment of Janata Party. The Govern-
ment must look into their genuine
grievances and do the needful.
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55 moved by the
Minister, as modified by him, to the
vote of the House. The question is:

“That the Bill to provide for the
inclusion in, and the exclusion form,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
and tribes, be referred to a Joint
Committee of the Houses consisting
of 30 members, 20 from this House,
namely. Shri D. Amat, Shri S.R. A,
S. Appalanaidu, Shri B. C. Kamble,
Shri G. Bhuvarahan, Shri Bega Ram
Chauhan, Shri S, S. Das, Shri Durga
Chand, Shri Krishna Chandra Hal-
der, Shri Ram Sewak Hazari, Shri
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Kusuma Krishna Murthy, Shri Dal-
pat Singh Paraste, Shri Mohan Lal
Pipil, Shri K, Prakash, Shri S.
Ramaswamy, Shri S. H. Naik, Shri
Shankar Dev, Shri T. S. Sharn-
gare, Shri Ramji Lal Suman, Shri
Suraj Bhan, Shri Dhanik Lal Man-
dal,

and 10 from Rajya Sabha;

that in order to constitute g sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee;

that the Committee shall also be
instructed to examine the lists con-
tained in the Constitution (Schedu-
lyed Castesy Order, 1950 ang the
Constitution (Scheduled Tribes)
Order, 1950 and to suggest amend-
ments thereto in their report;

that the Committee shall make
a report to this House by the last
day of the first week of the next
Seasion;

that in other respects the Rules
of Procedure of this House »elating
to Parliamentary Committees shall
apply with such variations and mo-
difications as the Speahe» nday
make; gnd

That this House do reeommend
to Rajya Sabha that Rajya Saltha
do join the sald Joint Committec
and communicate to this House the
names of 10 members to be appoint
ed by Rajya Sabha to the Joint
Committee” (85, as modified).
The motion was adopted.
MR. CHAIRMAN: Amendments

Nos. 42, 45, 49 and 34 moved by other
hon. members are barred.
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14.17 hrs, -

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1978-79

MR. CHAIRMAN: The House will
now take up discuasion and voting of
the Supplementary Demands ¥,
Grants in respect of the Budget
(General) for 1978-79.

*Moved with the recommendation of the President. °
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